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CEt\JTRAL -OivlINI;;jTRATI VE TRIBUNAL, ALLN:irBrD BENCH, 
ALLAfinBl-0. 

Dated: Allahabad, the 24th day of January, 2001 

Coram: Hon' ble Mr. ~ Dayal, A.ivl. 
Hon'ble Mr· Rafiq Ud in1 JM 

ffiIGINAL APPLICi na· No. 86 OF 2001 

... 
N. R._ Ni.nnal, 
s/ o late .::iri Mool Chandra, 
presently posted as L:eputy Conm Lss Lone r, 
Income Tax Circl?-1 Alig a rh, 
r/ o 2 J ant a· .kpartment Opposite 
Railv:Jay .::>tation, Aligarh. 

. . . . Jlppl icant 
( By Advocate ::iiri A.K. Gupta) 

Versus 

l. Union of India, t.h rouq h Secretary, 
Viinistry of Finance, Department· of Revenue, · 

New Delhi. 

2. Chief Ccnm Lss Lone r of Inccme Tax, 
Kanpur. 

3. Commissioner of Income Tax) ~ra • 

.Respondents · 

ORDER 

{ By Hon 1 .bl e Mr. S. Doy al , Ji\11 ) 

( OPEN COURT ) ..,. , 

The applicant has filed this application 

for setting aside the impugned order dated 10.l. 2'.JOl, 

as it curtails the p ove r o.f the applicant to perfonn 

the work, relating to assessment and to pass 
assessment orders. 

2. we have heard learned counsel. The learned 

counsel mentioned that the applicant is retiring 
1- 

on 31st January, 2001. The applicant ha4 filed 

~ 1414/2000, praying for cen ce.l Let i.cn of his 
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2. 

t ran sf er order dated .l.4. 7. 2000, by which he was 

tran·sferred f ran Bul endsh ahr to .Agra as Deputy 

Director, Income Tax (Prosecution), Agra. The 

respondents in the 0A were directed to hear the 

epp Li.can t within two weeks from the ccmrn un Lce t i.on 

of the order and decide the sane and till then, the 

transfer order of the applicant shall remain in 

abeyance. The order dated 2J .12. 2000 has been filed 

by the applicant as Anne xu re No. J>.-7 to the O.A. 

3. Th e Le a rne d counsel for the applicant 

~ontends that by an order dated 5.1.2001 the applicant 

was heard on 3.1.2001 and O.'~ing to the fact that the 

applicant was retirir19 on 31. l. 2001, it was. considered 

in public interest and adninistratively expedient to 

continue him in Alig a.rh. The 1 eamed counsel for- the 

applicant corrt ends that no- other o rd e cw as necessary 

after this order was passed. How eve r. the respondents 

passed order dated 10.1.2001, by which the applicant 

was restrained from perf onn ing any work relating to 

assessment and pass any assessment order, except those 

g e.t t ing bar red by limitation before 31. L, 2001. The 

· · r espondent s have mentioned that such arrangements 

were for ensuring $.IIOOth hand i nq over and taking over 

the seized mat e rd al s 'by the new incunbent. The learned 
I 

counsel for the applicant corrt.e nds that the order is 

st igm at Le and the applicant has virtually no work. 

4. As the.re· is·no illegality in the order 

dated 10.1.2001; by wh i.ch the work as s Iqrme rrt has been 
+o ~. 

done giving little work to the applicant looking ~the 

time available before his superannuation, the ep pl Lce't a oi 
\....... ,v.~"Vl.e. 4-- . .t. 

is rejected ~ and disposed of without costs.:to ~ 
~ - - q 

~~~- -~,..-_·2-~r~.-- ~ 
J.M. AM. 

N<ath/ 


